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Notifications of the Ministry of
Finance (Department of Revenue)
SHRI R. VENKATARAMAN: Sir,
I also beg to lay on the Table:

I. A copy each (in English and
Hindi) of the following Notifications of
the Ministry of Finance (Department
of Revenue), under section 159 of the
Customs Act, 1962, along with the Ex-
planatory Memoranda on the Notifica-
tions;— B it

(i) G.S.R. Nos. 669(E) to 671(E)
dated the 29th November, 1980,

(ii) G S.R. No. 1222  dated the Z9th
November, 1980.

[Placed in Library. See No. LT-

1523/80 or (i) and (i).]

II. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Finance (Depart-
ment of Revenue):—

(i) G.S.R. No. 668(E), dated the
29th November, 1980, along with

the Explantory Memorandum
thereon.
(ii) G.S.R. No. 668(E), dated the

29th November, 1980, along with
an Explanatory Note thereon.

[Placed in Library. See No. LT-
1524/80 for (i) and (ii).]

Notification of the Ministry of Civil
Supplies.

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJMOHAN MOHANTY):
Sir, I beg to lay on the Table, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955, a
copy (in English and Hindi) of the
Ministry of Civil Supplies, Notificacion
G.S.R. No. 635(E), dated the 5th No-
vember, 1980, publishing Corrigendum
to Notification G.S.R. No. 487(E), dated
the 16th August, 1979, [Placed in
Library See No. LT-1510/80.]
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STATEMENTS OF THE PUBLIC
ACCOUNTS COMMITTEE

SHRI TIRATH RAM AMLA (Jam-
mu and Kashmir): Sir, on behalf
of Shri Patitpaban Pradhan, I beg io
lay on the Table a copy each (in
English and Hindi) of the following
statements of the Public Accounts
Committee; —

(1) Statement showing action
taken by Government on the recom-
mendations contained in Chapter I
and final replies in respect of Chap-
ter V of 106th Report (Sixth Lok
Sabha) on Defence Services.

{2) Statement showing action
taken by Government on the recom-
mendations contained in Chapter I
of 120th Repori (Sixth Lok Sabha)

on New Lines and Line capacity
works.

[Mr, Deputy Chairman in the
Chair]

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported delay ang difficulty in estab-

lishing two fertilizer factories in

Maharashtra and Gujarat due to the

withdrawal of World Bank aid for the

purpose, resulting in the scarcity of
fertilizers

Y ARTEAT SraTs Ty (ITTIIW)
A 7o I TATI A N I
FTTGTAT FY €47 & foq fyzg a5 a7
gIar FamqE o o S & H1Tr
T FILE@MI Fy @A § fag faee
qaT FleATE F FOTAW  IATE F FAT
AW & 39 & guraTe FY M F -
Raw, WIHA W I9F Hal H LA
feermar smgar g
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): Sir, with the
dircovery of natural and associated
gas off the West Coast of India,
Government decided to set up four
Jarge sized gas based fertilizer plants—
each with a capacity of 1350 tonnes
per day of ammonia—two at Thal
Vaishet in Maharashtra and two at
Hazira in Gujarat.

2. The Thal Fertilizer complex is
being set up by Rashtriya Chemicals
& Fertilizers Ltd.,, a public sector
undertaking wholly owned by the
Government of India. Government
approved on 28th May, 1979 the sett-
ing up of this complex at
an estimated cost of Rs. 511.34
crores including a foreign
exchange comnonent of Rs. 220 crores.
Tn meet the bulk of the foreign ex-
change needs of the complex. Govern-
ment of India negotiated a loan with
the World Bank. By the time the
negotiations for the loan were finalis-
ed  Government had received the
report of the Negotiating Committee
recommending the selection of M|s. C,
F. Braun as consultants for the am-
monia plant but had not taken a de-
cision in the matter. The World
Bank was kept informed of the recom-
mendation of the Committee. The
loan agreement between the World
Bank and the Government of India
was signed on August 20, 1979, under
which the World Bank agreed to
provide loan asgistance unto $ 250
million (Rs. 200 crores approximate-
ly). When the loan agreement was
signed, the selection of the consultant
for the ammonia plants had not been
finalised. Therefore, the appointment
of ammonia consultants has been made
a condition precedent for the effec-
tiveness of this loan. The time limit
within the loan should become effec-
tive has been extended from time to
time by the World Bank and is now
set at 31st December, 1980.

3. Before the appointment of con-
sultants for the ammonia plants at
Thal Vaishet could be finalised, there
was a change in the Gov-
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ernment in January. 1980. The pre-
sent Government decidsed to have a
second look at the selection of the
consultants and it took some time be-
fore Government could take a final
decision. Government finally select-
ed in September, 1980. Messrs. Hal-
dor Topsne of Denmark as the con-
suitants for the ammonia plants at
Thal Vaishet and Messrs. Pullman
Kellogg as consultants for the Hazira
Project. The factors which weighed
with the Government were the ex-
perience of the party in building and
operaling plants in Indian conditions,
provenness of technology in Indian
conditions and the terms offered for
transfer of technology.

4. The decision of the Government
has been communicated to the World
Bank., The World Bank has asked for
information as to the basis for the
selection of M]|s. Haldor Topsoe as
consultants for the ammonia plants at
Thal Vaishet. This has been commu-
nicated to the Bank and the matter
is under correspondence. Therefore,
any question of delay in establishing
fertilizer plants due to withdrawal of
World Bank aid for this purpose does
not arise,

5. Meanwhile, RCF and Haldoer
Topsoe have finalised the draft agree-
ment and submitted the same to Gov-
ernment for approval. RCF have
also finalised an agreement with Li/s.
Snamprogetti for the urea plants and
submitted it to Government for ap-
proval. These agreements are being
processed for approval by Govern-
ment.

6. The Hazira complex is being"
established by Krishak Bharti Coopne-
rative Limited (KRIBHCO), a new
cooperative society sponsored byv the
Indian Farmers Fertilizer Coopera-
tive Ltd. ((IFFCO). This project
was approved by Government in
December, 1979, at an estimated cost
of Rs. 622.9 crores including a foreign
exchange component of Rs. 221.8
crores. The World Bank, Japan and
UK have shown interest in financing
bulk of the foreign exchange require-
ments of this project and their app--
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raisal of the project is in progress.
Since the loan is yet to be negotiated
with the World Bank, the question of
the project being delayed because of
the withdrawal of the aid by the
Worid Bank does not arise at all.

7. KRIBHCO is carrying out nego-
tiations with Pullman Kellogg for
finalising the contfact. KRIBCHO
has already finalised a contract with
Snamprogetti for the urea plants and
submitted the same to Government
for approval.

8. According to the present indica-
tions, he Thal Vaishet project is
expected to be completed by 1984
and the Hazira project by 1985.
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Y mefa:a aope wAwO} (FETUE):
g g Tl ww g7 oSS
I A FTE ... (Interruptions)

W AMLAT yATE WEY ¢ TG qT
FT ATA ST & AZT ANET FIATEN§ )

ot geawwi ol Ferse S,
TTaEY Tz faee A &, 99 W arer
Afora

SHRI ARVIND GANESH KUL-
KARNI: He is casting aspersions, on

wrong information. I am correcting
him.

o IrANGiR : e ¥ FR
g1 SaAr |

off AEEaT WG wWE . wqW
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AT g @ wggfE A ag
gl § Frua st FTEW 1982-83
#—uF F@m 99 1982 § #;iT
WO FRAMT 99 1983 H~—HT
FAH W1 W@ ¥, I§% W dF
A KT AT FY AT N A areq a;
I A G qwT @ gE FAg
FT WLT CFHETA  FT AR GW ?
UF A H sk e A g | A
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ag A W @Er g fw oaes 4% A
| SATE E IEH WIS ag e
FEF AT AT TG AL g F awE
% ot @\ w1 FEA HT I,
AT T W oaer aF fzEfw=oam
& ST Argar g fw s qfw am
wgl & w41, e @d oS g
T ?

= qro "io TS : AT I9-
HATGRT AR, AMHIT AT T O
T U 95 AT A I3 § AR 4%
fTA57 AT TEHED F AW )
IE 1 SEH gAd qgd Az Ay
fag &¢ GpmfE gz T a@E
g el avfafle aw fagg =1
W §, 31 WL, 1978 & faga
AN TE A Al wdfaad wRA A
FeFameom & qyatq S@ oW & S
fafee o ®e ¥ fAo =g,
M 9 TATE, 1979 F AT T AF
qg WAl [l g% qF qF A& gEr
a1, 7z A oy 9t 5§ 9
TEH  UH T FIAET KT AT SF ARG
g | It would not be wise, he
said, to put all the eggs in one bas-
ket. These are the remarks of the
Minister of State of the previous Go-
vernmen’. And, ‘~crefore, this mat-
ter remained pending. Ang it was

only some time in August, 1979 that
Mr, T. A. Pai took over charge...

SHRI LAL K. ADVANI (Gujarat):
Sir, on a point of order. The hon.
Minister has quoted a former Minis-
ter of State. It is an established
convention in both the Houses that
in case any quotation is cited, the
document has to be laid on the
Table. So I would urge that the file
containing this specific remark that
it would not be wise to place all the
eggs in one basket, quoting Mr. Nar-
singh, be laid on the Table of the

urgent public importance

House. It is an established practice;
there i{s no dispute aboute it. Either
it should not have been quoted. But
since it has been quoted. the file
should ke laid on the Table of the
House so that the entire House may

‘see what exactly is the content, He

may be quoting entirely out of con-
text. How are we to judgne..' T4 qY
AF WITHT ST AT |

SHR] P. C. SETHT: As far as
these remarks of Mr, Narsingh are
concerned, I have not quoted him
exactly. I have only cited what is
already known to practically all the
Members of this House and also to
the hon. Member, Mr. Advani, who
was a senior member of the Cabinet.

Therefore, I have passed on informa-
tion which is already with him.

oY I FO FATLEAT ¢ FHAATIT
S, dw wma faasw g fF Y o
EEE BT R TH T faorr A5

ot U  FTFT TF I .

o wiw TOU TIESHCN KT
g Ef5 A@ agw ¥ T % #
TN T a7\ Tg A TG

g1
st IquAwela o ooy S oFEr @
o 7 SHAT  WEIFE 9T AT AOA
FISOT  TIT, FTIT FAT AT qg ST
qEd 8 |
SHRI P. C. SETHI: 1 have nothing
to read.

s sumawala - wed FEaa fzar ar
agy faar ?

SHRI LAL K. ADVANI: He has
quoted. “It would not be w se to put
all the eggs in one basket.” He has

~1iiatad G4 ITTEE o FTTIY T Tree mrreheee
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[Shri Lal K. Advani]
ag WIg FAATAE g IR T

fF A 4@ aarg A3 93 A W
& dF sz i
SHRI P. C. SETHI: The papers

which I have -ol do not contain any
quotation either from Mr. Narsingh
or from anybody else. The hon.
Member who raised this gquestion
has brought in the previsus Govern-
ment so many time that it was neces-
sary for me to give detailed informa-
tion and the correct information is
that the previous Minister of State
was of this view,

s soows o S| HelY ST @
w© §fF oy FRm T fan g A
IE HA B TRINE L.

EHEH RO - ¥ JG
AT FFRAT F 1wl KL HAT
gFl @ 6 Segid Fie fm g ar few
g, "I F ufawe & F e
TG TEFAE | ;T 3G AN

« swgwafa : a8 a3 8F
Feed Ear ...

ot 0% SO SEA ¢ AT ;T

g Hifd 1+ afeT T8 SRR

FETW, WX AT T TGS T &g §Y

FEA @ HeE  fwar | by

#AT ST # ag wiawT 9 fEar e

wal ¥ fesy Saal am owg

q, WETFT A HICAE T oF TS 987

FN AR WEEE WO AL qA9E Fg

fw Fie "‘l@' FL T; g Therefore, I

leave it to you to call for the file and
to examine whether what he has said

is a quotation or it is just an obser-
vation. If it is a quotation, then my
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point is valid.
naturally up to you.
cal] for the file.

[ ]

to a matter of 228

urgent public importance

If it is not, then it is
But you must

il ST ¥E W
g e g S Frde AET fEr W A
TR MY ® FEIE S A
STEAT BY). . . (Laorcuptions) ... TB

. .. (Interruptions)

A | W WEAG ;TG
g ag wem fram fEE R
A Sfrogd AW @ Oy A SEE
FEUTI @ o |

oft gomwmfa . & FgAr S
g f ot wgm @ fF Al S AR
g W ¥ W A A FEAT @
& F1Evw a8 fom o swfay § g+
3@ |

SHRI P. C. SETHI. I would again
assert that unless T read from any
paper or from a file, it is not neces-
sary. I have not quoted the Minister.
I have only cited the example giving
out the details or facts which are
already known to everybody.

sWEWERT Ame wE: e
UE ATE | Wel T {7 7 g7 5 g |
TRty o wT AT £,

oA TR 0 98 d@1 8w g,
i & gFd 2 |

St ATTEET ite ) - weY Y 7
draar §fF #11 &fEaT a7 dqar
T G GHT AT AT AL AT AT | wfaaz
FIEEAT A Farg el w2 R
T B AT AE fAe w1 afusr Agr
&1 | &Y Hferee Fr FFAT GAT AT AT T 7

SHRI P. C. SETHI; I would like to
enlighten the hon. Member that

when Mr. Narsingh went into this
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matter, the Cabinet had not faken
a dacision.

St AwAT W e o s,
gt F ag Y gann v AT ar
FE GAAT FAT ATAT AL ?

Y gaavela . SR Ty @
B

SHRI P. C. SETHL: 19 4Tg
T TS E A

ruciwloie, ws far as the delay in

taking a docision regarding these two

plents is concerned. it cannot be

entirely in our account, ic, the an-

count of the new Government. As a

matter of fact . .

it aiTAT ARG WE . § S
At § Frafmc A e fea
aTad Tl we femar @vEa
far 7

MR. DEPUTY 'CHATRMAN: He
has already caid it. The Cabinet deci-~
ded on that date.

Y AEEY. TaTE MR SR aTg
wfie a7 damy gar ar A g 7

o guawla . SuE g sadT e
for ffa¥e  FTRTAT U1 AT FE TAT

SHR] P. C. SETHI: I am relating
all the facts if the hon. Member
vwould listgn to me. 1 would not like
to try to hide anything from him.
Therefore, Sir, as far as the question
of delay is concerned, the entire
quantum of delay which hag occurred
in this matter cannot be put to our
account. What I would like to say is
that as far as the previous Government
ig concerned, the Ministry did appoint
two committees.
tiating Committee and which also
formed an evaluation committee of
their own officers. Then there was a

One wag the Nego--

[ 9 DEC.
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Coramittee of Secretaries. And bhoth
these Committees had recommended
the Braun which went to the Ministry

030

dvring Chaudhury Charan ©'noivs
Prime~1oinistershin, A -+ the
“+ ment anprov: as far £, iae

£

Braun - cor may he actept-
ed, anr the ECi may be allowed to
corry o necotiations. Thearefove, .
when the negotiations were carried out
by the RCF, their renort was again
submitteg to the Committee of Secre-
taries. After receivi S
vl vreg gometime
Secretarias Committee said
final approval of the draft which was
discussed between the RCF and the
Braun should he left to6 the new Gov-
ernment. And, therefore, from that
point of view, no decision was taken
up to that point of titne, and the new
Government was seized of the malter
in January, 1980. Sir, I would only
like to emphsasise that. ..

Yo AL
vilal WL

SHRI NAGESHWAR PRASAD
SHAHI: T1f no decision was taken by
the Government, how the World Bank
was informed that the Braun has been
sclected ag the consultant?

MR. DEPUTY CHAIRMAN.
quoting the dates....

He is

SHRI NAGESHWAR PRASAD
SHAHI: I am putting the question
that if the Government of India had
not taken a decision, how the World
Bank was informed.

SHPI p. C. SETHI: Sir, ag far as
the World Bank is concerned, as
Government, at every stage, we were
in constant communication with them,
whether jt js the present Government
or the previous Government. And,
therefore, when the Secretaries Cov-
miitee recommended the Braun, the
World Bank was informed. Not only
that, Sir. Much before the Secretaries
Comm ttee approveq the Braun, egven
when out of 12 or 13 parties, six

- parties were short listed by the Mego-

tiating Committee, even that short-
listing of the six parties—these parti=s
were included—was also informed to
the Worlg Bank, Therefore, the World



231 Calling Attention
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Bank was constantly kept informed
about the verious stageg of develop-
ment that took place. Therefore, Sir,
I made this point clear. And I have
also made jt clear that as far ag the
Government jg concerned, there was
ngo approva] earliey then August, 1979,
It wa: only approved later on when
the new Ministry was formed under
Chaudhury Charan Singhji. But even
aiter that, ag I have gaid earlier, the
matter went to the RCF again for
negotiation. And when they sub-
mitted the report to the Secretaries
Committee, the Secretarics Conmittee
did not take a final gecision, They did
not submit it to the then Government
because they said that this matter
should be left to the new Ministry and
the pew Government, And this js how
it stands, Sir.

SHRI NAGESHWAR PRASAD
SHAHI: If what the Minister says ig
a fact, why has the Wworld Bank

enquired about the change nf consui-
lants?

SHRI P. ¢. SETHI: I am coming to
th-t Sir, when the new Government
caine, when I was in charge of this
nortfolio  sometime in  February-
March, it wag thought wise that a new
Committee shoulg be appointed and
that they should go into the matter.
So, a new Committee of experts was
appointed. This new Committee went
into the whole matter, and the
new Committee came
sion that it would he not desirable
to take thig risk thal we should put
all the plants to one technology.
And, therefore, with a division of
opininn, they opined and recom-
mended that for one gset of nlants,
the Braun may he selected, hut
far the wr*ond plant, a new technology
6T T " hould be select-

1iq matter was
. wus  Commitiee’s
Tt came, And by that time, the

*  Commiftee wag appointed,

it is not again a fact to s=y that
ihers was difference of opinion in
the Cabinet Committee. The hon.
Mamber is going by what has appered

[P
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in the press. And, therefore, I would
only like to say, Sir, without saying
anything ag he has said about us, that
he is going either by the press reports
or he is carried away by the massive
proucduda which ig being carried out

b, w2 Traun because, Sir,.
SHRT NAGESHWAR PRASAD
SHAHI: Press reports,

SHRI P, C. SETHI: I am saying
that either you are going by the press
report or you are cerried away by the
massive propaganda of the Braun.

SHRI NAGESHWAR
SYHAHI: Not of the Braun.

PRASAD

MR. DEPUTY CHAIRMAN: Let
him complete.

SHRI P, C. SETEI: Therefore, Sir,
as far ag this understanding of the
hon Member that the Cabinet Com-

mittee was divideq on this issue is
concerned, this ig not a fact, The
Cabinet Committée, including the

Minister of Petroleum who have been
referred to in the press report—saying
that thern  was difforence  of
“elzion,
e e e Caly=
not Committee and thr Cabiret Com-
mittee decided thst we ~hould have
two consultant= and tyro technalazivis
instead of one and, therefore to that
extent, there wasy a unanimous
opinion, .
Then. Sir we alsn went further intn
the question on merits. Sir, 1 feel that
even on the basig of reports and ree-
commendationg of any inguiry corn-
miszion which are gppointed by the
CGovernment, the Government has the
ri7h+ ~"ther to acceni or not to arcoept
nmendationg of the inquiry
v, Therefore, it iz not
, say that the Government
dil noi go into the matter thoroughly,
We went intp the matter very thoro-
ughly and we came to the conclusion
that not wonly should we have fwo
consultants, but we also came to the
conclusion that we should not accept
the Braun technologv and we should
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accept the Haldor Topsoe and the
Puliman Kellog technciogy, Now, as
far as the Haldor Topsoce and Dullman
Kellog technology is concerned, I
would like to draw the attention of the
hon. Member to this fact that in the
last two years in the world bids, which
have been taken by the varioug com-
panies, I think the Haldor Topsoe has
gone into about 17 bids and they got
all these 17 projects in the various
partg of the world and the Pullman
Kellog got about 11 to 13, while the
Braun got only one. Therefore, Sir,
from thig point of view it was not
correct to say that the Haldor Topsoe
and Pullman Kellog, which have been
selected, have not done this techno-
logy, and he has unecessarily drawn
the name of the Italian company.
I would like to draw the atfen-
tion of the hon. Member and
clarify that the Haldor Topsoe are a
Danish company and not an Italian
company.

SHRI NAGESHWAR PRASAD
SHAHI: With 50 per cent Italian
shares, . LT

SHRI P. C. SETHI: So what?

DR. BHAT MAHAVIR (Madhya
Pradesh): It means that it is half-
Italian,

SHRI P. C. SETHI: Why are you
so allergic about it? (Interruptions)

SHRy MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashira):
I thought than an Indian company
never ceases to be ar Indimn compary
even if it hag 20, 30 or 50 per cent
Rritish or American shares,

SHRI PP. C. SETHI: Therefore, it
is wrong to say that we have selected
some consultants which are not up to
the mark.

Sir, I would not like to stop here
but go a step further and say that as
far as the Braun technology is con-
cerned, it suffered from many defi-
ciences, Firstlv, the Braun technology
has reached its plateau ang there is
no scope for any further technological
development. There is no research
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and development vroperly done as far
as fertiliserg are concerned. Not only
that, now the company has been taken
over by one of the oil companies and
ite basic interest lies in oil and not in
fertilisers,

Sir, as far as Haldor Topsoe is con-
cerned, they have got the catalyst
technology ang thev have got a very
good research angd development depart-
ment and their research and develop-
ment dapartmment is dquite competent
and they have obtained so many bids
from the world market.

Sir, ag fer «s the quesiion of Braun's
low energy is concerned, this again
suffered from a severe legal lacunae,
because the Brauns were not prepared
to take any responsibility with regard
to the optimum use of this. They on'y
said that if there is any deficiency
in what they are claiming to be, then
we will have to lezally prove that
this is because of their negligence.
Therefore, to the extent, on that point,
there were legal lacunae ang their of-
fer was not complete in the sense that
it was not backed up by a vroper
guarantee.  Apart from that, there
was ohe basjc difficii)ty in acceptance
of Braun and that was that they
were not prepared to transfer the
technology if thay were offered onlv
one blant and, therefore cven with
regard to transfer of {echnology their
offear was not complete because thev
were bprepared o transfer techno-
logy only if al' the planis wert 1o
their favour. Thavrefor», Broun'z
offer suffered from so many things and
we thought it proper to take that
technolosy which was best suited to
our conditions.

Lastly Sir, Braun was not szelected
because it had no experience of putting
up a plant in India. Ag far ag the
other partieg are concerned, they had
the experience of building up vlants in
India while Braun had none and,
therefore, unless their techology is
found suitable in the Indian conditions
and unless they have got experience
of putting un a plant in Tndia, it was
considered that it would not be a
worthwhile risk to take angq from all
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these considerations.it wag decided-on
merit not to have Braun and to have
these two parties,

With regard to assumptions by the
hon. Member when he gays that they
were selected on extraneous considera~
tious andg that Mr. Brahmachari went
to some other countrieg etc, was it
proper on his part to bring in the name
of a person who is not present here

+2 defend himself? I do not Tmnow
t conte. uted the hon.
sewwetr of the .. .. House which

alsn should not have bees done. Ruf,
Sir, the decision to pick up these two
consultantg wag taken much earlier
and before the so-called visit of
Swamiji as mentioned by him, There-
fore, there is nothing to connect
between these two. I would like to
say that the whole decision has been
taken ip the national interecst to see
that we develop a proper technology,
to see that proper transfer of techno-
logy takeg place, and not only that, to
see that any development in future
in this technology, also comes to India.
Ang apart from that, Sir, the FPDIL
which is going to absorb this techno-
logy transfer, should he cnnversant
with Haldor Topsoe, and they are pre-
pared to do that; they are going to
have this. And from all these consi-
derations, this decision wag taken.
We are sorry for delay that has
taken place. But the entire delay
connot be put to our account,, But a
few months’ gelay hag taken place.

Lastly, as far as energy is concerned,
vhen originally Topsoe was taken into
consideration by the committee, their
200 serieg development in .o ammonia
processing nlant was not taken into
consideration; only 100 serics was
taken into consideration gnd, therefore,
now they have come forward with
the 200 series which they are going to
give to us which is already there in
some other narts of the world. We
have come to the conclusion that even
as far ag energy is concerned, they
are fairly matching Braun, and if they
are not more, they are practically not
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less. Therefore, it is from this point
of view that this jecision wag taken.

Even from the cost point of view, I
would like to point out the bids of the
various parties with regard to specific

licence fees which are:
Heldor Topsoe . Rs. 10.51 rrores

Pullman Kellogg . Rs.11.85 crores

C. F. Braun . Rs. 12.53 crovres

Tovn . Rs 10.78 crores

Humphrev . Rs. 14.03 crores
Glasgow

Even from this point of view, you
would observe that Haldor Topsoe had
been the lowest as far as licence fees
are concerned. With regarg to the
entire cost of the project it would
come in the neighbourhood of about
Rs. 700 crores and odd, in which
foreign exchange would also be re-
quired and certain ifems would be pur-
chased from various parts of the world
after inviting gquotations. Therefore,
Sir, to say thet crores of rupees have
been swihdled or there is some ulterior
motive in selecting these parties, is
absolutely wrong.

I would only like to inform the hon,
Member that ever before the selection
a lot of propaganda, base work and
canvassing has bezn done by Braun in
this country. ven now, they are
very active and busy and from press
reports, we find the hand of Braun,
the hidden hand of Braun. I would
only request the aon. Member. He is
a very responsikle person. He should
1ot be carried away by the Braurn pro-
paganda and the should not be under
the impression that we have done it
with any ulterior motives. T would
not like to go to the extent of saying
that he is doing it with any ulterior
motive. It would not be desirable f-r
me to say. But [ would only like to
contradict that we have not done any
such thing

SHRI NAGESHWAR PRASAD
SHAHI: What about the time factor?
When will the projects he completed
by the new consultants?
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MR. DEPUTY CHAIRMAN: He has
mentioned this in the statement.

SHRI NAGESHWAR PRASAD

SHAHI: He has not given.

ME. DEPUTY CHAIRMAN: This
has been mentioned in the last pura.
1984-85.

SHRI NAGESHWAR PRASAD
SHAHI: What about the World Bank?

SHRI P. C. SETHI: I have said it.

SHRI ARVIND GANESH XUL-
KARNT: Sir, I am only motivated by
the intention that the Thal Vaishet
Project or the Hazira project, what-
ever it is, should go on stream as
early as possible. Sir, apart from the
various statements which my col-
league, Mr. Shahi, has made, and
the  statements made by the hon.
Minjster, I would only ask him some
questions. Particularly, he has stated
" about proven technology, experience,
transfer of technology and so on. Only
on the basis of merits, I would like
to draw his attention and I would
like to seek some clarifications from
him, Sir, T am really surprised at what
Mr. Sethi has said, at the outset,
about the observations of Mr. Nar-
singh, the ex-Minister of State. He
has quoted him. .But it is for you to
decide about this, whether quoted or
not.

The point is, in July, 1979, the
observations of Mr. Narsingh  were
there. I would only ask Mr. Sethi,
if it was in July, 1979, how did the
World Bank agree on 28-6-79 to offer
a loan of 250 million dollars to the
Thal Vaishet Project. This is beyond
my imagination. Why should the
World Bank be so hasty in offering a
loan and the RCF was advised by the
Government to go into it My infor-
mation goes, previous to this, after
the various committees had gone into
it, like the Loveraj Kumar, Pothen
committees and so on, the Govern~
ment advised the RCF and the IIFCO
to go into This agreement with Braun.
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If this is so, how Mr. Narsingh was
juslified in observing in the file that
all eggs should not be put in ome
basket?

MR. DEPUTY CHAIRMAN: You
miss the link. When Mr. Narsingh
made a note,. the Cabinet had not
taken a decision. This was later on.

SHR1 ARVIND GANESH KUL-
KARNT: You have perbaps not follow-
ed me. (Interruptions) I would
make myself more clear to you.

My question is, how did the Go-
vernment advise, before July, 1979,
RCF and FCO, to negotiate the loan
as well as the terms of agreement
with Braun? As far.as my informa-
tion goes, the World Bank had al-
ready agreed, on 28-6-79 to grant the
loan. There should have been some
application on which the World Bank
would have given fhe reaction. Only
in the air or on the All India Radio,
whatever it is, World Bank cannot
grant a loan. My question is, what is
the discrgpancy in these two.... (In-
terruptions)

SHRI KALP NATH RAI (Uttar Pra-
desh): Not C.F. Braun?

of mrefasg woim wwEelf : o g
FE BT fgr 1 so Sir, another
aspect of this very question is that the

- Minister says that as far rs his know-

ledge goes, Braun technology is sup-
erior to Haldor Topsoe or Kellogg.
(Interruptions)

s mervy T wig aR oy F7

SHRI ARVIND GANESH KUL-
KARNI: I have visited Haldor Topsoe
facilities in Denmark. I am .ot cis-
closing anything of the Board meeting
or whatever. Of course, I am duty
bound not to disclose anything. I am
not using a shzgle information pro-
vided at the Board meeting. But, on
my own, as a cooperator, I have
visited Denmark. Particularly, Dr.
Topsoe took me to his laboratory and
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the facflities, because the Maharash-
tra Cooperative Fertilizer Society, of
which 1 was a Vice-Chairman, was
negotiating with Dr, Topsoe for a
plant in Maharashtra on cooperative
basis. So, Sir, T know this facility. I
know, Dr. Topsoe is an inteilectual.
But for Mr. Sethi’s information--he
knows very well, though he may say
that he does not know, he is a very
clever man, Sir, he is putting his ar-
guments very nicely, and I know that
Dr. Topsoe as an intellectual might
have earned many laurels in world
for Ammonia Catalyst technology—for
Mr. Sethi’s information, I may, tell
that Topsoe technology facility is limi-
ted to a selection item of producing the
best catalyst, as far as I know, tLe-
cause two years ago T visited aim.
Sir, Dr. Topsoe has no facilities what-
soever for engineering. The probiem
in the selection of consuillancy is a
different problem. It is not a problem
of engaging any Nobel laureate to
give what you call it new inveution;
it is not that $Since he has made a
point of consultancy of proven merit,
Sir, I want to know from *him if it
is a proven technology. As far as I
know, Sir, the Braun technology was
7 per cent effizient other than energy
saving. Now, Mr. Sethi says some-
thing about second generation or 200
system or whatever it is. Even com-
pared with 200 system or whatever it
is, the modificatiod of ammonia pro-
duction systems offered by Braup are
mostly suitable and are most attrac-
tive than what Mr. Sethi has explained
weaknesses. Now, I want to know
specifically from Mr. Sethi, combpared
with C. F. Braun’s original tender and

the original quotation given, khow
much saving is still possible, Sir, to

my knowledge, crores of rupees would
have been saved if C. F. Braun would
have been selected.

s wEqATT A : Yoy |

SHRI ARVIND GANESH KUL-
KARNI: Why don't you sit silent, my
dear friend? Why do you unnecessary
make a noise? Don’t make a noise.
This is & technical eubject. It is net
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cussing here. What I want to know,
Sir, is, whether taking this 200
system, the modificalion of ammonia
production  system, as offered by
Braun, is suitable, more economical.
I claim that it is pgiving 7 per cent

more efficiency than...{(Time bcll
rings)

Sir, I have to make three points
1 am only on one point. Then, Sir,
the point is about the information
given by the Minister. As far as 1
know, Montecatini,, Italy, had also

quoted but they are not short-listed;
and that ig also a very famous techno-
logical firm in the world erecting ferti.
lizers plant. They themselves have
purchased a plant of 1700 tonnes from
C. F. Braun. And when I had an occa-
sion to know the discussion from an-
other friend then Montecatini as to the
reason for purchasing Braun Techno-
logy they said that this is a proven
technology and once In a life-time any
country should be proud of this plant,
so that this technology can be re-
peated, got multiplied, ang so on.

Now, 8ir, the die ;s cast. I do not
want to abuse. What is the use of
abusing? Already the die is
1 p.M. cast. The country has lost.
This type of technology
should have been brought. Per-

haps the Minister knows that the thea
Government had discassed this matter
with the Planning and Engineerinyg
Division of the Fertiliser Corporation
and Engineers (India) Ltd. when it
was decided thai foreign technolozy
should be gssociated with these planis.
Then he saig that 17 bids were given
for Haldor Topsoe. Those bids are
ounly for catalysts. It is not for a
complete engineering project of the
tvpe envisaged by the Government of
India. As far as my information goes,
Dr. Haldor Topsoe has up to now
completely built and erected as a
technical consultant only one plant
in Pakistan and nowhere else. I have
got deep respect for him. I do not
want at all to blame Dr. Topsoe. But
this is my information. Toyo has built
34 plants and Kelloggs 7 plants. IFFCO
wlants at Kalol and Kandla are with
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the Kelloggs. Phulpur is also with

Kelioggs. This Ts 50 per cent Ly
Snamprogetti and 50 per cent by
Topsoe. Out of that Snamprogetti is

an enginéering firm while Topsoe is
a firm- giving chemical catalysts. I
want to specifically know what econo-
mics are there even with this new
system and whether Braun stands high
above by gaining g 7 per cent effici-
ency in the operational costg of the
plant.

Then, Sir, about the transfer of
technology, the Braun has agreed
to transfer technology if you give
them four plants. In Europe, America
and other developed countries, the
shares are always transferred. Dr.
Topsoe could not survive; so he sold
shares 1o Snamprogetii. Similarly,
Braun could not survive in the present
world with the high level of techno-
logy; ftHat is why the oil company was
brought in because oil companies are
now a days very rich and they can
undeMake Research of sizable magni-
tude.

I want 1o make the last two points.

MR. DEPUTY CHAIRMAN: Only
one point you have covered. This way,
the whole time will be taken by you.
It is lunch time; so please conclude.

SHRI ARVIND GANESH KUL-
KARNI: Two officials of the World
Bank...

MR. DEPUTY CHAIRMAN: On one
point, you have faken ten minutes.
It is a Calling Attention.

SHR1 ARVIND GANESH KUL-
KARNI: T am making my last point.
For heaven’s sake, allow me to moke
my last point.

MR. DEPUTY CHAIRMAN: He was
saying that this was his first point and
he was going to the second point. This
cannot be allowed.

SHRI ARVIND GANESH KUL-
KARNI: Mr. David Hopper of the
World Bank has cast doubts and he
has said that they cannot allow ta's.
That is why 1 am doubiful that the
Thal Vaishét project will be delayed.
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The hon. Mihister says whether Mr.
Hopper says or not, they can go with-
out the Worlg Bank loan. I agree with
his staiement because he is the ulti-
mac: Leaser, But Mr. Young, who is
Executive Director of the World Bank,
has stated that Mr. Haldor Topsoe has
no experience in this sort of things
and, lastly, he says that in this case,
apparently the decision was so foul
and irregular that the Bank which
ordinarity might have closed its eyes
to it could not close its eyes to this
and that if is not only fishy but yotten.
Se I want to know from the Minister
in the interest of Thal Vaishet that
if the Worlg Bank raises difficulties
and doubts what will be the fate of
Thal Vaishet and Hajira 'projects.
Particularly now that he has stated
very recenily that there will ©be a
naphtha.cracker or a gas-cracker
plant in Ussar as well as in Gujarat.
whether it is also a Tact That therek-
gas will be profitably utilised.

SHRI P. C. SETHI: Sir, as far as the
first guestion which the hon. Member
has raised with regard to the World
Bank is concerned., negotiations with
the World Bank started somewhere in
May, 1979 angd therefore there is noth-
ing wrong if the negotiations sfarted
much earlier. What he has said with
regard to the Minister of State when
he gave his opinion like that, is that
it is somewhere in July. But the
negotiations with the World Bank tad
started much earlier, and consideration
and approval of the Board of the
World Bank was obtained in Juns,
1979. By June, 1979 the Government
of India had not taken any decision

with regard to selection of the consul-
tants.

SHRI ARVIND GANESH KUL-
KARNI: Approval was faken.

SHRI P. C. SETHI: It is approval
on the basis that the World Bank was
giving loan for the projett of Thal
Vaishet and therefore this loan was
negatiated, signed and approved by
the World Bank Board of Directors in
June, 1979 before the Government of
India took any decision in this matter.
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Then the signing of the loan agree-
ment was also done on 20th August
and till such time .

SHRI ARVIND GANESH XUL-
KARNWNI: Until then why should not
you give the order? Then what lype
of Minister was he?

MR. DEPUTY CHAIRMAN: That is
a iterent matfer.

SHRI ARVIND GANESH KUL-
KARNI: When the agreement was
signed, in July Narsingh says ald
shou'ld ot be put in one basket. 1
asked you. You cannot give an opi~
nion, Your ex-colleague or predeces-
sor, what type of Minister was he?

MR. DEPUTY CHAIRMAN: You
draw the conclusions.

QHRI P. C. SETHI: There is nothing
wrong. I do not know how he is —on~
fusing the World Bank and the honour-
able the previoys Minister’s remarks.
As far as the World Bank is concern-
ed, they have agreed to give a loan
for the Thal project and not for &li
the four ammonia projects and there-
fore the World Bank’s loan was signed
in August. They started negotiations
in May, 1979 but the matter had not
been clinched or decided by the then

Government by that time.
A

With regard to the question of en-
gineering, I would like to point out
again that the hon. Member’s informa-
tion that Topsoe have not done so
many plants is not correct. I would
again like to say that in the field of
ammonia consultancy, according to the
information available, out of 19 am-
monia projects around the world . ..

SHRI ARVIND GANESH KUL-
KARNI: It is a catalyst.

SHRI P. C. SETHIL: It is not only a
catalyst. For ammonia projects, in *ne
last two years Braun was invited only
once, Kellogg eleven times and Topsoe
sixteen times. Then the hon. Member
mentioned zbout Montecatini going in
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for Braun technology. We have no 12-

formation like that. On the contracy,

we have information that the Ferrara
plant—15,000 tonnes ammonia per Jay

—of Montecatini was put up by 'Topsoe

and Snamp, and, therefore, the hon.

Member is perhaps not having correct
informatinn.

SHRI ARVIND GANESH KRUUC-
KARNI: My information is corre-t.
They had put one order with Braun
for tec'hnologyl purposes.

SHRI P. C. SETHI: Are you deayinZ
all the information I am passing on 1
you?

SR ARVIND GANESH KUL-

- KARNI: Why should I?

SHRI P. C. SETHI: Then that is all
right. Then why say that Topsoe &znd
Snamp have not done it and a com-
pany like Montecatini which the hon.
Member has quoted also has done ii?

With regard to the question of en-
gineering, now, Sir, originally Tcpsoe
had offered to go in with Chiyoda and
another American company as far a$
engineering is concerned. Later on they
changed over and they have now en-
tered into a contract, g5 far ag the
engineering part of the project is con~
cerned, with Snam. Snam have also
done so many gprojects in India and
their engineering technology is a pro-
ven technology. And, therefore, to
say that there will be difficulty is not
correct. On the conirary, becavse they
are already running urea plants there,
the Government’s consideration ia
choosing this was that there will be a
better co-ordination and better deci.
sion in the matter. Therefore, we zve
quite sure that, though the Thal "7ai-
shet plant was uafortunately delayed
to some extent on account of the vrevi-
ous Government’s delaying it gnd to
some extent here on account of these
various considerations due to which a
decision had to be delayed, the pro-
ject will come up. Sir, with regard
to the economy, [ have already said
and I would like to repeat it for the
hon. Member’s mformation that, as iar
as the gas econorny is concerned, ac-
cording to the negotiated contract now
which RCF has negotiated with Topsoe
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per tonne of ammonia it wili be 7.85
mm KCAL while in the case of Braun
it comes to about 8.10mm KCAL.
Therefore, after the 200 series, as far
as the economy in terms of the saving
of the gas is concerned, it is not anly
egivaleni but is also competitive, ra-
thes  to some extent, less. There-
fore, from all points of view..

SHRI KRISHHMA CHANDRA PANT
(Uttar Pradesh): Please give these
figurres again

SHRI P. C. SETHI: Sir, according
to the negotiated contract with Topsoe
the total gas requirément per *‘onne
of ammonia is 7.85 mm KCAL and in
the case of C.F. Braun it comes to
8.06 mm KCAL of the contract nego-
tiated. Therefore, from all points of
view, this is going to come up.

As far ag the World Bank is con-
cerned, we are still hopeful that the
World Bank will not take a position
where they will say that they will
give the loan only if an Americen
company is given the contract. That
would be an unfortunate position not
only for us but also for the World
Bank even, if in the comity of na-
tions, European and so many Asian
countries, who are all parinerg in the
Reserve Bank, the Asian countries
.are denied the right of selection of
consultants based on their own opi-
nion. Therefore, we are still hopeful
that no such thing will be done. But,

Sir, if at all a situation like that
come up, we will stand on our own
and carry on. .

MR. DEPUTY CHAIRMAN: The
Calling Attention will continue after

lunch.

MESSAGE FROM THE LOK SABHA

The Jute Companies (Natienalisation)
Bill, 1980

SECRETARY-GENERAL: Sir, I have
to report to the House the following
message received from the Lok Sabha,

signed by the Secretary of the Lok

Sabha:

“In accordance with the provisions
of Rule 96 of the Ruleg of Prtcedure
and Conduct of Business in Lok
Sabha, I am directed to enclose
herewith the Jute Companies (Na-
tionalisation) Bill, 1980, as passed
by Lok Sabha at its sitting held ou
the 3th December, 1980.”

Sir, I lay the Biil on the Table.
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The House then adjourned
for lunch at thirteen minutes
past one of the clock.

The House reassembled after lunch
at four minutes past two of the clock.
Mr. Deputy Chairman in the Chair.

STATEMENT BY MINISTER

The successful completion of the de-
mongstration Sponge Iron Plant Project
at Kothagudem in Andra Pradesh

MR. DEPUTY CHAIRMAN: Hon.
Minister. He will make a statement.
Then we will take up the Calling At-
tention.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): Mr. Deputy
Chairman_ Sir, with your permission
I would like to mak=s a statement.

I am very happy, Sir, to inform the
House that the demdnstration sponge
iron plant which was being put up by
the Governmeni of India at Kothagu-
dem in Andhra Pradesh with the assis-
tance of UNDP/UNIDO has been com-
pleted and the results achieved during
the trial runs have been highly satis-
factory. The capacity of the plant is



